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Item no.24

UPON hearing the counsel the Court made the following
ORDER

Respondent nos.1 to 6 are duly represented and respondent
nos.1 and 3 have filed counter affidavit.

Parties may file additional documents, if any.

Ld. Counsel for the appellant has already filed rejoinder
affidavit.

Ld. Counsel for the appellant now submits that no
additional documents will be filed by them. Submission is taken
onh record.

Registry to process the matter for 1listing before the
Hon'ble Court as per rules.

APARNA AJITSARIA
Registrar
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